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[Shri G. M. Banatwalla]

, & hesitant approach, towards
e principle of election: It abould go.

Therefore, my amendment seeks to pro-
vide that the relevant association should
elect the ber requieed to be i
and those elected by the relevant associa-
tion should be nominated on the Press
Council.

1

MR. CHAIRMAN : Mr Hanatwalla,
Mu want more Lime or you will finish

a sentence or two?

SHRI G. M. BANATWALLA : Iam
still to speak on two more amendments,

MR. CHAIRMAN: Then you may
continue your speech on a later date when
it is taken up.

16-00 hrs.

MOTION RE. INCREASING PLAY
OF MONEY FOWER IN ELECTIONS

MR. CFFAIRMAN : Now, the House
will take up Mr. Unnikrishnan’s motion.

SHRI K. P. UNNIKRISHNAN (Bada-
gara) :  Sir, I beg to move:

“That this House is of the opinion
that increasing play of money power in
electinns pose grave threat to the future
of Parliamentary Democracy as evidenced
by the recent revelations of collection of
huge election funds by some imporiant
persons including Ministers and
who are in proximity to high offices
of power and decision making."™

Sir, I rise to move this motion with great
sorrow and anger and also with deep con-
cern because in recent months and wecks
this country has gone through many trau-
matic experiences which come across the
.h.ilwzuaf nations on very few occasions,
But this country went through a crisis of
confidence in ability to run its democratic
institutions which the people of India had
earned for themselves through their na-
tional & e under the leadership of
Mahatma Gandhi and Jawahar Lal Nehru.

Now, Sir, I am deeply worried not only
about the troubled present but also about
the future. S8ir, you are probably familiax
with a term, in Greck terminoclogy they
call it ‘Catharsis’. Has this country
and its democratic institutions come to
this moment of catharsis. We have lived
through these experiences—as 1 have noted
—and we thought in March 1977 at a
moment of decisive intervention by dumb
millions that things would be se1 right,
A new order was horn, it was announced
from house tops by Jayaprakash Nam
by Mormji Desai, by Chandra S
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As 1 recall, one other vow which was
taken was to cleanse the public life and to
fight corruption. A man, who, we thought
was an of the new regime, sm
spostle of fearlesnes, took over as Prime
Minister of this country. He had & long
and distinguished record as a fighter in the
freedom movement, long record of adminis-
trative experience in various capacities.
But what we thought he had more than all

was certain moral fibre. He claima
to be the disciple of Mahatma Gandhi and
he has been associated with him. We had
a Home Minister who is absent today—1the
then Home Minister—who rcpculedlr
told this House that we shall not rest till
corruption is totally knocked out and des-
troyed. 'We thought, here was a new
crusader, Commissions were  sct
Cases were filed inst what was known
and what was publiciscd as criminal acti-
vities ol the previous Prime Minister, the
caucus around her.  And the list did not
end there, It was exiended in an act of
megalomania to many others, I recall
that one of those cases was the way the
congress party  collected its eleetion funds
or funds in general. We had expressed
the hupe on our side that at last a new
nation would emerge out of this with its
moral fibre stwrengihened.

But, Sir, today where are we?  The
Indian National Congress did not accept
the political base of the Janata party or
its thrust and attitudes to various national
and international questions and many
other palicies that were proclaimed. But
we said this, I recall the Resolution of the
AICCin May 1977 that we shall not shicld
corruption, we want to cleanse public lilr.
If we are guilty, through legal meuns.

unee us as guilty and punish us.
‘f;s- was the ﬂ:mimde at :;cd wcrk Wl;
hoped that the | awaited reform o
&Ilt;ctium would c::'ic We hoped ;’h:;

ign against corruption in hi

mgfu??f'u taken to its 1@11.1 end. We
ﬂofzi that the wheel would have turned a
full circle. Today the wheel has again
turned.

This conglomerate which took over isin
shambles. Its Titans arc locked up in &

im battle, not over l]:m]icicu and principles,

t over positions of power, over chairs s
Raj Narain was fond of saying. He enc
called Charan Singh, Chair ingh. The
Chair Singh is agamn active. The entte
moral worth and eredibility of this mn?tlo-
meratc, as Babu Jagjivan Ram has called
it, is in rhambles. Itisercded. 3
hopes and the dreams and the upirlno:.-
of the people of thin cormiry who fough !
for you and whe thought that distortion®
will be correcied, are shattered '1d“i;
Why should this country traverse this path,
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. this trejectory? That is my concern today,
Sir. Sometime ago there was what is
' known as a correspondence between the
. Prime Minister and the then Home Minis-
ter Mr. Charan Singh. It was reported
in the press that the allegations treated
in'these letters may not be specific but the
thurst of the correspondence was that
things have to be enquired into that a
belief ,strong belief or conviction is there
in high places that corruption has entered
the sanctum sanctorum. It is very unfor-
tunate that we should be discussing this
issue and this Parliament should be con-
cerned day in and day out with these issues,
which I will say, are peripheral issues.
We are discussing this issue, which is im-
portant for our functioning, but this
House has no time to discuss basic questions
of our economic life, economic policy. I
would say that this Government and the
- Prime Minister are responsible for the situa-
tion, for having brought this House to this
situation, because the opposition in a par-
liamentary democracy bas a function to
perform. The attitude of high and mighty
that the Prime Minister took and his Party
took has forced the opposition into this
position, which is not very natural position,
not very important from the long-term
perspective of the country, but you have
compelled us to take this position.

After this correspondence, Shri Virendera
Kapur of Indian Express brought out a
story—I will come to other stories later—
that Shri Madhu Limaye, General Secre-
tary of the Janata Party—I do not know
whether he has resigned or is still there—
has said that Rs. eighty lakhs or more
were collected by Shri Kanti Desai .to-
wards the election funds of the Party.
Shri C. B. Gupta, the treasurer of Janata
Party, said that it was not Rs.
eighty lakhs, but Rs. ninety lakhs
‘and I had said that it was neither Rs.
eighty lakhs nor Rs. ninety lakhs, but it
ocm]g be anywhere around Rs. one and a
half crores. Shri Madhu Limaye later
took a position that he would neither den
nor confirm it. He has not denied it, all
that he would say that he would neither
deny nor confirm it. This revelation is
of crucial significance,

In March 1977 and later in June 1977,
when elections were held to the State
Assemblies, Shri K. Santhanam, who was
the Chairman of the first Cemmittee for
Electoral Reforms, who had been exer-
cised over these things as a patriot for a
long time....

AN, HON. MEMBER : That Commi-
ttee was concerned with elimination of
corruption.

SHRI K. P. UNNIKRISHNAN :..
charged the Janata Party with extorting
money by using unfair meens. The reply
came from the. Party Chairmen, Shri Chan-

dra Shekhar, that tkey hed never asked

any of their Ministers to collect mency
and Shr'i C. B. Gupta, treasurer of Ja.natg
Party said that they had not asked any one
only authorised persons were collecting’
the funds. Mark the word ‘authorised’.
:]!"h:s was on May 24, 1977. He said:

Only authorized persons.” When he
was asked to disclose as to who were these
authorized persons, he said that ‘it was an
internal affair of his party.’

I donot want to take the position teday
that parliamentary democracy, our insti-
tutions and the electoral system or the
party structures that we have inherited due
to historical circumstances, can be run
without money, I am not taking that
position at all. And these were some of the
debates that we had in the pastinthe Con-
gress organization itself. But the basic
question is not only one which concerns
the immediate present, but also one which
concerns the future. Immediately we
are confronted with aparty which, having
come to power, having taken a pledge at
the Samadhi of Mahatma Gandhi and en-
tered the portals of power, is now in sham-
bles. Not only that; its moral worth and
credibility have been eroded. It is not
merely a question of collecting election
funds. It is the means which have been
used in collecting these funds, as well as
the mnexus betweeen administrative
actions and collection of these funds, as
also collections by unauthorised persons,
which breeds corruption in the whole
system. There lies the crux of the matter.

As 1 said earlier, Commissions of enquiry
have been set up and many, including
Mr. P. C. Sethi who was treasurer of our
party, arestillfacing similar charges. Ido
not want to go into details, because some
of them are sub judice. Thisis the time
when this House should assert itself, to
guide us, because the party which came to

ower on the same platform, after a pro-
onged agitation in Bibar and Gujarat—
which, according to Jayaprakash Narain
centred around the theme of corruption
in high places—is in such a state that
its moral worth has further deteriorated.
So, in an environment like this, it is time
that this House intervenes effectively and
decisively, no matter who is involved, and
says: ‘‘We shall not go back to the situa-
tion where we came from.”” Tt is in this
spirit that I lcok to this Motion to-day.

When allegations are made, the obvicus
reaction should be that ene cannot judge
oneself. That is the basis of our functioning
or the basis of any kind of functicning. T
do not want to call it juristic; it is basic,
simple,ccmmonsense.

What are these allegaticns? T shall tale
one allegation, yiz. that Mr, Kanti Deszi
collected Rs. 8o lakhs or Rs. go lakhs:
figures are not that relevant, but the fact
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remains that — it is admitted that large
sections of people in this country believe
that— he collected not only funds, but
also that it has not been fully accuunted
for. The question is also whether he had
the permision, because he isin close proxi-
mity to the highest centre of decision-
mzing in this country. Mr. Morarji
Desaihas gone on record as saying that he
(Mr Kanti Desai) terminated his business
connections as carly avin 1964, On 30th
July 1968, in reply to Mr Umanath and
Mr Madhu Limaye he told this House—
and I quote—'*Let him know that my son
has given up business from the year 1964,
and not now.”  But subsequently it was
known that he continued in this business.
$o, possibly it could be that because he
wan involved in that business in the past
and had been in the business contact, the
Janata Party decided to make use of his
good offices, But the trouble here is that
he is not a nobody. [ do not dispute his
right as a citizen or a political worker;
if he wants to enter into politics and remain
in politics, I do not dispute it at all nor do
I say that the Party should not collect
funds.

But, as I said, his activities have bred
corruption; his activities have led to what
Justice Shah called ‘‘Deviation from
established administrative procedure’ for
which the prople  are being arraigned.
It means lub\rc‘rlin} the established ad-
ministrative sre and mi
autharity. This is the crux of the problem.

Now I am happy that theFinance Minis-
ter is here, 1 do not want to go into lot
of things because there are lot of things to
be talked about what is going on in his
Ministry from March 1977 to this day.
But [ only want to mention a few things.
You arc awire of the situatiou of the Cen-
tral Board of Direct Taxes. Mr. Kanti
Dssai, one fine morning, last year, landed
in Calcutta, A group of businessmen met
him and lobbied the case of Mr. 1P. Gupta
and said that he should be appointed as
the Chairman of the GBDT. I am told,
a substantial amount of Rs. 50 lakhs was
donated to Janata Party'sfund asa guid pro
quafor malang Mr. I, P, Guptaas the Chair-
man of the CBDT.

Now, Mr.Kanti Desai, as an expericneed
basinessman who keeps his words, had to
promote his candidature when the post of
Chairman fell vacant. The appointment
it of th rank of the A llitional Secrctary
to th: Gov:ramnt of Indlia and governs
th~ rul+s mil2 by this Houw, arcording
to the Canteal Board Act of 1953, The
ar 1r of seniority for this post was: (1) Mr,
Kailash Narain, (2) Mr. 1. P. Gupta and
(3) M. Karavilla for reasons | have ex-
plained. The chaice of Mr. Kanti Desai
fell o1 Mr. 1. P. Gupta. But the Central
Vigilance Commiwioer was investigating

eartain  serious allegations against Mr,
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Gupta. The Finance Secretary a)
ed the Central mmﬁar%
kar who refused to submit to the

ments of the mn? and couriers o
Mr. Kanti Desai. Mr. Kailash Narain was
overruled forfJanata Party’s political views;
and the Finance Sccretary then sy,

and the Finance Minister and the Minister
of State endorsed it on the file  that Mr,
Kuruvilla be considered. The Prime
Minister was away in Kashmir, But Mr,
Kanti Desai did not stop, conscious as he
was of his commitment to his friends who
were pressing him. After this again the
Finance Sccretary was sent to G.V.C—
All this can be checked up—to revise its
opinion about Mr, Gupta but he refused
to do so, The dates of his mecting also
are important.

MR. CHAIRMAN : Two hours time
had been allotted; you can take half an
hour; you have already taken 25 minutes,
You have to louk at the watch also.

AN HON. MEMBER : Time will be

cextended,

SHRI K. P, UNNIKRISHNAN: There
were other members. T shall cut short
my obscrvations because there are many
other kissas also — members like Mr.
Srinivasan, Avtar Singh ete. on the Board.
Mr. Badami for whom I have personally
high regard and | hold him in great esteem,
who was in charge of forfeited property
was brought in. When it went 1o the
Appointments Committer of the Cabinct
he was not # member of the Board. Accor-
ding to the Gazette of India January 1,
1964 notification of the ministry of finance
rule No. 3.itsays:  The Central Covern-
ment may by notification in the Ofticial
Gazette appoint one of the members to be
chairman. [ do got think the Appomni-
ments Committec was told about this,
He was appointed siraightaway, asked
simultancowsly to become a member and
then take over as chairman. CBDT
and settlement commissions have heen im-
portant arenas of Kantilal Desai’s

ations, 1 want an cnquiry; I
allenge  this  goverment to conduct
an enquiry; how many settlements have
been r.?ﬁ‘tted since April 1977 till October
1§77 and then from November 1077 10
June 14787 How many vinlations were
there? * Clause 245 (d) of the Income-tax
Act of 1961 says: sub-section 1, |!rn\'llm_{f!]
of 245: Provided further that an applica-
tion shall not be proceeded with l.lrlf_']"i' this
sub seetion if the commissoner ohu_‘rl‘ n
the application, heing proceeded with on
the ground that concealment of particulars
of income on the part of the applicant of
perpetration of a fraud by him evading any
tax or other sums chargrable of
assessable under  income-tax has been
establithed or is likely to beesta-
blished before any inconse-tax author ity
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section g0 the Official Secrets Act. Please
How many fraud cases have been settled ?
There are clear implications. 1do notwant
to mention names because of shortness of
time. How many caseshave been decided
againat the clear cut advice of the Commis-
sioners, paticularly in Bombay circle and
in Ahmedabad circle. 1 do not want on
this oceasion to refer to some firms—be-
cause thatis outside the scope—with which
the Finance Minister was earlier connected
or firms with wnich the Secretary to the
Prime Minister, Mr. Shankar was connec-
i, That is ontsicle the seope, 1 presume.
What I want to know is: tell us the donors
to the Janata Party election funds; give us
the aceounts; then L uv—the Houwse and
the country arc entitled to know—how they
have been favoured by the inefnnr—tax
andl CBDT and settlement commissions.

MR. CHAIRMAN : Your hall an
hour is over. You know the total time is
twi hours,

SHRT K. P.UNNIKRISHNAN: | have

tev el you more.

MR, CHAIRMAN :© You must finish
in five mingtes,

SHRI VINODBHAL B SHETH ( Jam-
wagar! + Ultimately he is going to prove
that Janata Members are not interfering
in the day to day affaivs oo the gvernment.

How much of itwas in biack money ?

MR. CHAIRMAN @ How much of

time do you expeet e 1o give you 2

SHR1 K. P. UNNIKRISHNAN: 1

will take &t least 15 minutes more.

MR. GHATRMAN @ Howisit possible?
Ot of two huous if you take 45
winutes, then what about others?

SHRI K. P.  UNNIKRISINAN ¢
T'ie may kindly be extended.

In regard to scttlement of income tax
amd wealth tax, what about penalty and
prisecution and in how many cases was the
interest waived?  This is one question.
How much was it in black ¢

On this question of appointment Mr.
Morarii Desai, who happens to be the
Prime Minister now. once recalled the advice
that he gave to the then Governor of
Rombay in 1930— Sir Roger Lumlcy who
had approached the then Reveaue Minis-
tr with the request that somcbody be
appointed for soine  minor post. Mr.
Desai asked him how dare you ask me to
do this, 1 mn not guing to do it. But,
unfortunately, when Kanti proposes, things
are different.  Now, I do not want to go
into varjous questionslike Polyster Filament
Yarn,0.P.M.0., and how they are connec-

ted. But T mwst tell you of
which 1 have the priviloge to bring abgut,
regarding Hindujas Bros. A very i .
tant question has arisen out of this. t
is not the question of 11 million dolars,
which I have brought before the House
I:'Id the Prime Minister’s Secrctariat, 1
allege, was requesting the Presiden
India to getinvited [orslhe banquett, I:Ic':
on this last trip of Mr, Kanti Dessi or
the Prime Minister's trip. Hindujas were
consorting with him in Hotel Beauriva
in Geneva. 1t has been the scene for
money collections—unauthorised  collec-
tions in forcign cxchange. Not merely
Hindujas, there are chibas in Westbury
in London. llow much was colected in
the last tripi.c. in 1977 ? Junata Party and
the Government of India, du they know
how much has been collected not merely
!.Immgh} thrir independent contacts, not
in Indian currency but in forcign ex-
change?

Now. what is relevant is. T rfer to the
Central Vigilance Commissioner’s latest
Report, wheicin there is a very interesting
cas regarding Tlindujas Bros,  An Indo—
franian firm produces a ilm called ‘Subah
aur Sham” and without the knowledge of
the Information: 2and Broedeasting Ministry
and Canrtores U8 arara e PLoaziin was hmug'-
ht te India.Jt waschanged and wasmade a
film. ¥Yhis happened  during Sanjay
CGandhi's days. P}ﬂut the point is the offi-
cials were proveeded against as a result of
C.B.1. enguiry, not the  Hindujas. To
this day ne prosecution has been launched.

Now [ refer 1o the Hindu Report of
July 24. 1970, Heading- P.A. Tops Slush
Payment.  What was ths payment  of
& 450 million? What was this coutract
of & g50 million? Was it the same that
Kanti discussed with Hindujas in Hotel
Breaurivage, we want to know? That
is an access.  The source is these corrupt
links . Now. investigations were held
in another ease. - Boeing purchscs regardin
Maneckji. The two serious things o whicg
1 want to draw your attention arc these,
On 3nth September, 1077, in spitc of his
friend $hri Ranti Desal being in a pesition
of power Bnd influence, he had to be
charge-sheeted beeause it was linked with
other ViPs of the frmer regime,  In the
FIR submitied to Mr. Kotwal, the Addi-
tional Chicf Metropolitan Magistrate of
Bombay, under seelion {}li of FERA of
1973, two lines of enquiry were o be
pursued.  One was that Commandant-
Cieneral Maneckj and his younger brother,
Kekoo uscd part of the money to promote
the sale of Bocing aiveraft by bribing Cabi-
st Ministers and highly-placed Govern-
ment officials. ‘The sccond was that Mr.
Kekoo Maneckji reecived unauthorised
information of a sceretnature relating to
the devclopment  and aquisition of
defence aireralt and stores jn our country,
which is punishable under Section 3
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[Shri K.P. Unnikrishanan]
of the Official Secrets Act. Please
refer to page 84 of the CBI tfor 1977
placed on the Table of the House, where
what I have read out has been substantia-
ted. I would like to know what has hap-
pened. The moment the investigation
rcached the point of Kanti-Shankar axis,
the investigation was stopped and has
found itsell in a blind allyl How much
money has come through, Mr. Haridas
Mundhra shoud be able to tell us, He
is another new friend. [ do not want to
gointo all ta ese details. It does notend
there, The kisa of Janata misrule and
corruption that they are breeding in this
country, all in the name of clection funds,
does not end here. There was the ques-
tion of impouding of gmpm‘ta in April,
1977. 1 woud like to know how the pass-
ports of Mr. Raunaq Singh of Raunaq
International were returned. Who was
lawyer Juneja who approached the close
relatives of the then Home Minister and
t it out for a consideration? Mr,
haran Singh has always been very vehe-
ment on the \ssue of corruption. Speaking
in this House on 13th July, 1977 he said:

“*Carraption is prevailing from top
to bottom. Political leaders and Minis-
tersarc not also free from it.  The moral
fibre in this country has completely col-
lapsed.”  But he allowed his son-in-law
that is the tragedy of this counry what
do you do with them?--to interaence in
the cates of impounding of passports of
criminals and racketeers whn  abund in
this country? Armed racketecrs arc now
around because we are considering the pur-
chase of DPSA and Mr. Kanti Desaj cannot
deny that he met the racketcers Chibher
Brothers in - Westbury Hotel in  London.
1 am making that charge.

I do not see the former Health Minister
here unfortunately- He should have been
here. We are entitled to know from him
how much money was collected by his
Spzcial Awistant, Mr, Chitrngad Singh,
1t is a very amusing story, the collections
made by his Special Assistant.

Mr. CHAIRMAN : You should con-
clude now.

SHRI K. P, UNNIKRISHNAN : Be-
fore I conclde I would like to say some
thing about this Mr. Chitra An¢ej Singh.

et ae :
% hwmwﬁ(ﬂhf;im%
fre ¥ By qv ?

SHRI K. P. UNNIKRISHANAN :

st %o fto e oW ymk #
fiza garw, Ay & wwe Agw oot
ek famdy fodt @, oft oot &ar o
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Mr. Raj Narain had a very colourful
Private Secretary or Special Assistant
Known as Mr. Chitra Angad Singh. It
is rumoured that an enquiry is going on.
M . Chitra Angad Singh was not merely
colourful but he also understood the re-
quirements of political finance of his men-
tor-and his group. He used many ordina
and  extraordinary mecans. Onc of
them is very amusing. There were three
Persian carpets  belonging to a VIP
which on a fine March morning of 1977
found its way to Vishwayatan Yogashram.
Swami Dhirendra Brahmachari ried 10
take them out but by that time, he had
come under surveaillnee. So, they got
stuck there at Vishwayatan Yogashram.
Mr. Raj Narain appointed an Adwminis-
trator of this Ashram a man called Chha-
trasal Singh from UP who has nothing to
do with voga but every thing to do with
Chitra Angad Singh. One fine morning,
all the carpets includimg these carpetworth
lakhs of rupees. Fambals, matresses lock,
stock umndd harrel were remeved from the
Ashram. Many have been  returned
but wet  these expensive  carpets,

The whole question is one ol standardls.
We had <ot up certain standards in this
country breaus~ Mr. Ko 1), Malaviva's
Persunal Assistant was found having collre-
tred R, 1ooonf-. An inquiry commis-
sion was set up. 10 was serutinised.  An
inquiry was held by a Supreme Court
Judee, He rvesiened. These were  the
standards we had et for  ourselves in this
country.  Now, Sir, [ want the Prime
Minigter to be remembered in this conntry,
renembered by posterity not a a faher
who showed infirmity i 2 erueial momen
of kit own life and the lile of this country,
but T want him to he remembered., a1
said, as an apostle of fearlessnes who
came from Raj Ghat, went to deline cer-
tain  gtandards of public conducr 10
strengthen the moral fibre of this country.
This is what is lacking today. 1 recall
what he told this Housr on g-12-74. This
is what power corrupts. 1 guote :

41 hop=the Prime Minister will realice
it ifnot today’ some day, it will have to
be realised,”

I hope, Morarji Bhai will not abdicate his
commitment. 1hopr. he willnotabdicate
his position of responsibility or what he
owes to this country which has put him
where he is. T have not said this out of 2
perverse love. [ have not said his out of
personal prejudiced. But if you want to
cleanse the system, you will have to.
And about this I shall come back in my
reply.

MR. CHAJRMAN : Motion moved :

“That this House is of the opinion
that increasing play of moncy
power in clections pose grave
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threat to the future of Parlia-
mentary as eviden-
ced by the recent revelations of
collection of huge election
funds by some important per-
sons including inisters and
those who are in  proximity to
high offices of power and decision
making."

Now, amendments will have to be

.moved,

SHRI NIRMAL CHANDRA JAIN
(Seoni) : I beg to move

“That in the motion,—
after “‘evidenced” inseri—
“sinee the elections of 1971 and™? (1)

SHRI P. K. DEO (Kalahandi) : 1
beg to move :

“That in the motion,—
add at the end —

“and recommends to the Govern-
ment w bring forward expedi-
tilm-el)' It'gislalion b}' which all
political partivs in the country
should be registered under the
Registration of Societies Act,
Who (as amended  up-to-date)
and should mainwin  accounts
of all their receipts revealing
theiv sources and  expenditure
supported by stamped vouchcers
andl publish annually a state-
ment of receipts and expendi-
tures duly audited and certi-
fied by a chartcered accountant
which should be published in the
Gazette of the Government of
India."”* (3)

SHR1 SHANKAR DEV (Bidar) : I
beg to move :

“That in the motion,—
after *Parliamentary Democracy™
ingert—

“‘and to the highest Indian tra-
ditions and culture.,”’ (3)

MR. CHAIRMAN : Mr. Kamath.

SHRI HARI VISHNU KAMATH
‘(Hoshangabad) : 1 had given notice of a
“substitate motion. I do not know why
Mt & shown as an amendment. ls it
Ppermissible ornotas a substitute motion ?

MR. CHAIRMAN : You can only
move an amendment.

SHRI HARI VISHNU KAMATH :
I gave notice of a substitute motion,

MR. CHAIRMAN : Office informs
me that it will be in the form of an
amendment itsell tosubgtitute that,

SHRI HARI VISHNU KAMATH :
I have no objection. I beg to move :

“That in the motion,—
add at the end—

“‘and exprcsser its grave concern owver
the fact that the electoral process
as well as public life in India
which was badly polluted and
vitliatrdtb-y an unl:io y alliance of

itical power and money power
E:ring the decadent ’-fde:ld.e.
1967—77, with the steep erosion
of ethical standards and moral
values, threatened to distort
democracy into a plutocracy
deform ‘Janatantra® into
‘Dhanatantra’ and recognizes
the impcrnli\r: need to reverse
those morbid trepnds and i
convinced that for the purpose
the formulation of a woluntary
eode of conduct by all political
parties is essential and urges the
Government to injtiate, without
delay, comprchensive  meas-
ures with a view tn cleansing
;mh!i: life in general and puri-
ying the electoral process in par-
ticular.”™? (4)

DR. RAMJI SINGH (Bhagalpur) : 1
beg to move

“That in the motion,—

Jor “*as evidenced by the recent re-
velations of collection of huge
clection funds by some important
persons  including inisters
and thosc who are  in proxi-
mity to high officrs of power and
decision making.”

substitute—

“and dirccts the Government
to  refer the matter to the
Chief Justice of India to ascertain
whether there is a prima facie
case for a thorough probe under
the Commissions of Inquiry
Act, and further dirccts  the
Government to  bring  suitable
legislation before the House to
ban collection of clection funds
from business houses by any
body.” "(5)
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_Sams jaoth malani. Gauri, Lal, ICS Hari
with much sound and fury: Signifying
nothing.

Indira Gandhi they wanted to bury :
Now they fret and fume in impoteat rage
at her renewed success and glory,

mqﬁhlqm:m«ﬂm1

SHRI VASANT SATHE : Now, to
revert to the subjet under  discuwion, it
is said that Kantibhai has nothing to
do with politics, heisonly a Private Secre-
tary lonking after his aged father. What
docs Kantibhai have to say about this ?
A Garman cotrespondent interviewed him
and this is how the interview goes om,

The correspondent asks : ““Well, how
do you serve your father ?".

Kantibhai : “Well , you see my
father is very old and he needs to depend
upon some onc for degision-making.”

Correspondent : “‘surely he can cun-
sult his &binct colleagues.”’

Kantibhai : **Yes, he consults them
and they give their opinion. But I usually
adviee him on which opinion to take.”

So, Madam Chairman, Kantibhai has
no role at all

xemr st wm sl (oft Wi gz
ag w2t ¥ wz o @l

wr wea aw . Gorman Magazine
sifs ak  wrf T war A oFE ag A

Our whole national debate is  getting
derailed on non-issues. Believe me, the
biggest non-issuc was Indira-baiting. Now
itis coming home. Ithas started against
each other in he Janata Party itsclf.
This cancer will grow. I beg of you, I
beg of my frirnds through you, Madam
Chairman, to comi:!icr this in:dcin ‘hi’h
larger ective and gravity and approac|
itr\gilhpte]::jt‘ basic appgach of removi
the system which corrupts and whic
corrupts all individuals. And as long as
that system prevails you cannot unde
corruption by just pasing this resolution
or some law. Thank you very much for
giving me this opportunity.

SHRI SAMAR MUKHERJEE
(Howrah): Madam Chairman, tho h
the resolution expresses eoncern in ¢
future of parliamentary demoecracy by
the increasing role of money in clec-
tions but mainly the discussion is cen-
tering round charges of corruption against
Kanti Desai, These two aspects T want
to deal with scparately,

T do not blame them because they are
out to utilise every occasion to discredit
the Janata Covernment and the Janata
Party and to take maximum political
advantage of it. My accusation is against
the Janata Party and the government and
Mr. Morarji Desai himaclf because the
Primne Minister should not have given any
scope. Wherever any charge of corruption
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comes and when it comes in a concrete
form, he should have faced it with some
farm of inquiry. If, without that, the
Prime Minister comes to defend 1he son,
it links up the old tradition. Here a
tradition has developed that sons and
daughters of Prime Ministers and Chief
Ministers have becomne the real reasons of
the exist of the Prime Ministers and Chief
Ministers from the scene of polivical life.

SHRI M. N. GOVINDAN NAIR
(Trivandrum) : That is wby Bengal has
always chosen  the  bachelors,

SHRI SAMAR MUKHERJEE: Now
Is the time for the gllutl Pary Govern-
ment, the Janata Party as well as the
Prime Minister to defend  their image
hefore the public life. They should come
forward to have a prohe on every case
wherever  any concrete charge of curmup-
tion comes and, if that charge is proved,
the Prime Minister and the Government
should 1ake proper sieps and fully diso-
ciate with those actions and defend the
integrity, honesty, purity of the party and
the position the Prime Minister is holding.
When again and again thix type of rom-
plaints and charges come, they should
be met with proper  enguirics otherwise
the entire attention of the House and the
whole  county  will  bxe engaged
and diveried into those isues and only
this will be a common talk before the
public, while the government gave no tine,
no auention, to the basic problems of
the pruple.  Only these issues are petting
primacy. That is why we told in the

ast alo that whenever the question of the
etters came up, e had wold the Prime
Minister 1o oy the lotters an the tahle,
Lot the public see what is there in the
Tetters,  IF there are charges, that shoald
be subjocied o he  probed.  Now, it
has been declarsd by the Prime Minister
that if there is 2 concrete charge and
il any Member is prepared o give it
in writing, ‘I am prepared 0 forward
it to the Judge of the Supreme Court.
I would urge upon the freinds herve to give
them in writing and offer to the Prime
Minister the scope o test this  deelara-
tion.  Let him forward that 10 a Supreme
Court judge and let it be probed. (fn-
terruptions )

SHRI SAUGATA ROY: Whether jt
applies to the foreign transactions also?

SHRI SAMAR MUKHERJEL: That
the judge will decide.

Madam, Chairman, whenever the friends
hrin¥ these ch , the e themaelves
as il they are the ru{ hiers against
corruptions., at their own
ground. They must be selfcritical; they
must be honest.

AUGUST 29, 1078
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SHRI HARI VISHNU KAMATH:
The less said the better.

SHRI SAMAR MUKHERJEE:
Before starting accusing  others, their
atiendtion should be drawn to the isue
of Blitz, last year, April 16, The whole
headline is: ‘Congress Looted Crores
from State Bamk'. It is alleged—1 am
reading.

“It is alleged. fur cxample, that Vara-
dachary personally carried Rs. o crowes
in tin boxes 1o Malda, from where
former Banking Minister was contesting
the Lok Sabha «clections....

Shri Dinesh Juarder is here. He  de-
farrd Shri Pranab  Mukerjee.

i e as well a« Rac Bareili and
Amethi, Indira and Sanjay  Gandhi'’s
constitueneies, and supervised the  cah
hanclouts 1o vorer=,"™

SHRI C. A, STEPHEN  (1DUKKI;j:
Shah Commission was  there.

SHRI SAMAR MUKHER]JEE: No
please be sell-erivical. Don™t abealve
yoursell of the responsibility.  You never
raised  your wvoice  against this type of
curruptivn.  {fufeerfitions

My accusation is that you never raiseed
vour voice ageinst corruption. Now  veu
become ike erities of  eorruption,  fnto-
ruplinst, Lakhs are spent om posters,

I quote:

“Two of the premier  finaneing eeis,
the State Bank of India sl the 110,
were horribly mwleted in a Al
Like operation. Dissenging officialy v ere
sacked or rransferved and the compliang
ore’s wiven  unelue promotions and v
Tenstons,

Afier State Bank Chairman  Talwar
was brusquely edged out of the job, his
seceessor 17 R Varadachary was forced
to pull crores out of the Bank™ funds
to finance the Ruling party’s eleciion
campaigns. )

Insiders claim the money was collected
from the banks' customers who were
given generous overdrafis and  foreed
to part with a substantial pcreentage
ofit on pain of withdrawal of all faci-
litiem in future. In the ess the
bank's till was severely drained.

To get an extension of service, Chairman
Varadachmw further compelled
fo pleasc Banking Minister by
giving hupge advances to certain par-
ties. In some cases the adwvances
were handed over even before proces-
sing the documents, and in other cascy
before the signing of the agreemenis.
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After the election were over they tried to
regularise these in bad debis.  There
arc other details also but I am not going
into them. I\im?ly want 1o draw the
attention of the hon’ble Mcmbers  who
have now brought these accustions--I
am not opposcd 1o bringing aceusationy—
if they are sincerely inierested in fighting
corruptivn then they must start from
their own sclf. (futerruptions)

SHRI C. M. STEPHEN : Let us begin
with the four CPL (M) Ministers against
whom corr.apiion charges were  establish-
cid by Commission of Enquiry instituted
against them.  (Juterruptions)

SHR1I SAMAR  MUKHER]JEE:
Madam Chairman, I support Mr. Sathe
in one respect that this very system—
under which we are living—iv based on
exploitation and for thirty years of Congress
rule the rieh have become richer and the
poor have become poorer and there has
been concentration of money and growth
of mongpoly houses,  For this you eannot
accuse Janata party government. But
we accuse the Janata party government
that they are pursuing the same policy,
There has been no basic change in the
policy of the Janata party guvernment.
Muney is being concentrated in the hands
of the few, What does the Directive
Principle in the Constitution say ? Tt
says that disparity should be reduced.
But what is there is in actaal practice.
The rich are becoming richer and the
paure are bzeoming poorer. ‘[he  clis-
parity is growing day by day. Only
last month  the Reserve Hank reports
revealrd that the monopoly linuses have
raried nearly §0 per cent more profit
in the years 1972 to 1975. The monopoly
lwuses know that this government is pro-
viling through their policics the scope
for earnings huge profit and, as such,
they are interested to keep this govern-
m-at in power. They know so Jong as
this government is in power their profit
carning scope will remain intact. As
the p-aple at la-ge are h-ing exploited
and so th~ir dis-content is qrowingk day
by day. These monopoly houses know
that it i+ hecoming more and more di-
ficult for the ruling party to qet support
and face the elections.  That is why
people must be influrnced by money
P wer, by using casteism, communalism
and various other fradaulent metheds.

Day by day, capitalism is fared with
crisis. Day by day, money is concen-
trated in the handa of a few. Day by day
these peonle’s mov ts arc g B
More and more, these big capitalist houses
and the exploiting clames arc bound to
purchase the ministers and use them,
and use their power  for
influsnsiny the voters, Thisis invitable
in this system. That is why, when you

talk of removing corruption, we must
keep this in mind. The Government hay
changed, But the State machinery lg,
not changed. The entire bureacracy jy
there. You can change one cofficer from
one department to another department,
But he is bred in this atmospherc, where
everybody has heen forced w be corrupt
If any honest officer is there, he has 1o
facc punishment, By becoming henes
by refusing to become corrupt, he gy
pressurised, he is tramderred oF he is
demoted.  They are forred 1o become
corrupt and they beceme part and parec]
of the ruling machinery.  Thag is why in
this Aarmosphere vou cannog expect that
the entire adminisiration will e free
from corruption, That is why I say that
higher political conscionaies s necessary
and the entine people must be aroused
to fight corruption, The consciouness
of the people must be roused against
corruption to curb the sibility of cor-
ruption xpr:ad.ing in other spheres, The
Ievel of the political consciolsness of tht;
prople must be aroused higher, They
must get the feeling that meney cannot
corrupt  the pf(ﬂ'AF . The  people of
West Bengal have exhibited their political
consciousness,  They have correctly  se-
lected as 1o which party they shoyld
support; they have fuund out which
are the parties which are the agents of
the big business houses and who are (he
agents of the exploiters. They  Jave
proved  that meney  eanno influrnee
them, money  eannet purchase v ges,
Although  the  hourpeois parties spent
lakhs and  Jakhe of tupres, they frund
that their eandidates hied been defi nted
and the  Left forces had  wen, T
glaring oxample of West Vengal is thepe,
liakhs and lakhs of TUPeex wWere spent,
but the people inthe villages knew I
whom they should vene,  In the villi pex
lanelleeds spent huge amounts of mepey,
But the peasantry has been imf'Iligr'i:u
enougl:. Thl'y decided **we will aet the
meney, but we will vote for enr vwn
seleeted candidates, Thiese who wanged
to influrnce the vaters with mrniy see
that even after spending so much money
their candidates had heen  defeaged,
Then they will refuse to spend muney in
those arcas in future,

So, what T say is that the Te's
consciousness must be roused, ple's
cooperation must be enlisted o fight this
system and to change this  svstem,
People’s organisations must be organised
and developed, Without this, there s
no way out.

The Janata Party Government, inorder
to keep thier image, must eome frrward
and order probe whenever there s any
concrete charge of corruption, particularly
if those corruption rharges are in connec.
tion with any relation of any Ministri—
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or in case of any relation of any Prime
Minister, Othrrwise, with the experience
of 31 years, people automatically take it
for granted that, even after the Prime
Munister denying it, that man is linked
with corruption. That impression you
cannot remove from their mind,  If there
is a prob®, that probe can prove that
certain  charges  are  bascless. I it is
proved that the charges are valid, then the
stricteat punishment must be awarded to
them, hen thr image of the Prime
Minister will brcome more heightened
in the eyes of the peale, Then only he
will b2 a capable urlrading this Gowvern-
mnat and the pauple of the country to
fight corruption. Then only his words
will carry weight with  the people.
Otherwise, his words will never carry
weight with the prople. That is why
we are inisting that corruption must be
fought ruthlessly.  The Janata Party has
given pledge 1o the people before elee-
tions that they will fight corruption upto
the last.  Su, I demand that they must
come forward with this proposal: When-
cver there isany cofruption charge against
any Minister or any relative of a Minis-
ter, they m ist immediately order a probe,
They must place before the country the
results of such a probe. That alone will
heighten the image of the Janata Go-
vernment. herwise, looking at the
way you are fighting among vourselves,
you will also have to face the same
future which the Congress had to face.
That is why I give you a most serious
warning that you must re-think and re-
mods] and reorient your entire method
of functioning.

With these words, Madam Chairman,
1 would tell the Houe that the question of
fighting corruption should be taken up
seriously and dur weightage must be given
to the various points made by me,

SHR1 P. K. DEO (Kalahandi); Mr.
Chairman, after hearing the mutual re-
erimination from both sides and afier so
many stinking skeletons have eome out of
the cupboard, I think, no persuason
wauld be required on my part  for the
House to aceept a very  constructive
suggestion which T have put forward in the
shaps of my amrndment, In my amend-
ment. 1 have said:

*‘add at the end—

fand recommends to the Governmens
to bring forward expeditiously  legis.
lation Yy which all palitical parties in
the ronatey should be registered under
the Rewistration of Socicties Act, 1860
fas amended wp-to-datr) and should
maintain accounts of all their recripts
revealing their sources and expenditure
supported by stamped vouchers and
pubhsh annually a statrment of receipte
and expenditures duly audited and

AUGUST 20, 1978

Money in Elections 308

certified by a a chartered accountant
which should be published in the Ga-
zette of the Government of Inda.”

. There would be no two opinions that it
is a matter of great concern that these
are undemocratic intrusions which have
been susceptible to pernicious influences,
It is said that in some countries power
_ﬂ.nwa through the barrel of the gun, but
in this country, we know that power
flows through money bags during elec-
tions. The poverty and ignorance of the
voters are fully exploited. After the
clections, theystart engineering defocticns
indulging in " political horse trading and
in forming minority Gevernments, In
my thirty years of active political life
in cvery case, 1 know that while submitting
my election expenses retwn, T have sub-
mitted a false return. I adinit this myself
and it must be true in the case of every
Member in this House,

Money and politics are two sides of the
same coin in this countrv. In last Sep-
tember, the Government released a list
of 180 companies, who had paid Rs.
one lakh and above for advertismenis in
the sauvenirs of the political party then in
power. We would alwo like to know the
quantum of money collected frem the
various sources, along with the sources,
by the present ruling party in this counny.
Money and politics have always have a
adulterous relationship; it is illegal ard
exciting. Despite various picus staterrents
full of moraility. politicians do take
money from rich  people and frem the
various companies, and in return they
promise  them favours. Most of the
maoney flows from the unaccounted  black
money and this money is syphoned to
the coffers of the political parties in a
very clandestine way and under the t: bie.
In this Housc, there has been a debate in
the past how the CIA and KGB meney
has playved its role in patronising the
various political parties having clandestine
relationship either with CIA or KGB.

In this regard, T take this opportunity
to quote a few lines from the latest book
“Rescue Democracy from Money-Power™
by Shri Rajagopalachari. It isa com-

ilation of the vaious articles wriiten by
ﬂte Rajaji in “Swarajya”. And thr
F .to this book has been written
by no less a person than Shri Jayaprakash
Narain; and JP says:

“One who weighed every word bhe
uttered or wrote, Rajaji was a relentless
campainger for rescuing our democracy
from the corrosive influence of money-
power and its evil brood. As I went
through his collected writings on the
subject, I could not help admiring his
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far-sightedness,  absolute _sincerity,
depth and courage of conviction and
total devotion to national welfare.

No truth gains currency when it is
first propounded and no prophet has
been spared of initjal :a.lumrx and dis-

ent. Similar was the fate of
jaji when he sct face sternly against
the conventional politics of election-
winning and pursuit of pelf and power.
At the time when Rajaji wrote these
articles, they did not evuke the response
they deserved. This was perbaps
due to the then prevalent all-pervasive
charisma  of Pandit Nchru and the
blinding force of unshared power and
the all-round subservience and syco-
phancy it generates.

But to-day, both Jawaharlalji and
Rajaji have left the scene, The na.
tion itself has just regained its freedom
from despotic rule, about the advent
of which Rajaji had clear forcbodings
and of which he had given ample,
timely and unambiguous warnings.
Against this ncuing, today his w:iling:

uire a new dimension and signi-
ficance and call for fresh in-depth study.

His words are words of wisdom. If
the plant of parliamentary democracy
is not merely to survive but thrive
on our soil, it is imperative 1o create a
corruption-free and congenial climate for
it till the top roots go deep into the soil.”
And then he inentions how it is rssential
that politics in this country should be
freed from the influence of money. I
had, in this regard, tabled a non-offici
Bill identical to the amendments which
I have given here; and in this regard,
I sent a copy of it to some persons who
had taken interestin this matter. And
Mr. K. Santhanam who presided over
the Anti-Corruption Committee has
written to me  thus:

Mvlapore, Madras
6-2-78

“Dear Shri P. K. Deo,

_Thank you for the copies of the two
Bills sought to be introduced by you in
the Lok Sabha. Both of them are im-
portant, I wonld however like that in
the Bill for Registration of Political Parties
and Publication of their accounts, you
had provided for the maintenance of
members’ list and the constitution of the
party, including the executive authorties
and procedure for changing the Consti-
tution. You may table amendments for
the purpose.

T wish you success in your brave attempt.
With kind regards, ) o

Yours sincerely,
K. Santhnaam™.

Similarly, many messages have come from
all over the country. I do not want to
take the time of the House; but if the
Government and the Opposition are
anxious to have a permanent solution to
this problem of corruption and to root it
out frum the body politic of the country,
I think they should gladly accept the
amendments I have suggested to the Mo-
tion so ably moved by my friend Mr.
Unnikrishnan.

ot v aver ; (o ad): F o ooae
e &A1 wigaT g |

MR. CHAIRMAN; Sferd, T avoe o,
Direction 115C says:

‘““No member shall be permitted to make
a statement by way of personal expla-
nation under rule 357 unless a copy
thereof has been submitted in wirting

the member to the Speaker

sufficiently in  advance the
5 has approved it. Words,
and expressi which are not

P
in the statement approved by the
Speaker, if spoken, shall not form
part of the goccedings of the House.”
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SHRI K. GOPAL (Karur): T amon a
point of order. Mr. Unnikrishnan, .
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in his speech, nowhere has he  mentioned
about Mr. Raj Narain; he only mentioned
about his Private Secretary. Meinbers
cannot come before this  House on behalfl
of their  Private Sccretaries,
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gt § fe R fammin by v fremes
amran # Wt Tratert & ey emarw A
gmmtfgfnﬂqg%nm

ag & T A A o 4y faepw
e ¥, frooae B, Tfam & g
WX a7 & fe owr v AT oaw w1
gﬁrmmmgmmmm
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& amwar @1 f ozart fua v §
WR femr vremdt fen gr, wtw fen g
owt g & fedt A owy A A
¥ ¥R A Wz O wN I § e ew A
® W G mavn A emfer 41 A
wEH w1 A owE TR fare oA
gsrrﬂ-rmlfmmiﬁmh

]
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SHRI K. P. UNNIKRISHNAN (Bala-
garal: Do not peotend . H» portends to
be an angel,

MR CHATRMAN: L say thas it i
not right.

Mt o Am - § g9 faw owr @
RAm a3 A1 v A o 4

wwiaf wvm : waT oW a3 43 g
oV wf WAt wron A, Gt mm g
FT ®T OETAAAT A3 N AT qAW q wr

# Ifan of v B W R vy w2 TER
it F oam =frr B fra wT 3 3@ Ny
TR war b oaw Fravi §F wy omm & g

T AT

foy ™ v wAw vz Faqn

SHRI1 KRISHAN KANT (CHANDI-
GARH) : Mr.Chiirm n, T am thanzful
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to you thatafter all you thought of calling
me, Thercisa Emeral practice that one
Member from the Opposition and one
from the Ruling Party should speak,
But, this time, probably the rule was
changed to accommodate the Oppusitien,

Tamgrateful to the mover of the Resolu-
tion that he tried to raise the level of the
debate by changing the  motion  from
individual t‘nrrupl.ir:'l‘l. 0 the peneral
approach to the  problms of puwer
politics and meawy politics,

The Resolution savy

“This House is of the opinjen that
increasing play of monecy power
in relections pose grave threat to
the future of  Parliameniury
Demnocracy as evidenced by the
recent revelations of collection, .

The first part really points to the malady.
‘What isto besorted out has been mentioned
by Mr. Unnikridinan. But., he confined
himsell to citing a few  coses, aned did
not attack the problem as a whole, He
refers to the recent weeks and  months,
What abont the present and  what about
the future ? This is not a2 new thing,
When . Rajenidra Prasad retired s
President, he gave a valedictory adediis
inthe Central Hall, In thut he refersed
to the money power and Lo said Inat money
power was taking over, was taking holed
of polities in India and unless something
was tlone ahout that, the elections would
become a faree and  altimately  power
will go into the hands of those who have
maney power as well av plivsical power,
Babhu Purushottam Das Tanden adelressedd
the Lok Sablia and he referred 1o the
danger  of money power  toking  over
the polities in India. 8o, Qtisnoranew
thing. We have not learnt the  lessons,
While Mr, Unnikrishnan was spc-akin_\;‘
I was expecting that he would refer 0
the perspective, tothe whale problem and
sav how things could be solved.  Trwas
refreshing to hear  Shri Unnikeishnan.
and I hope, he will not mind if I eefer 10
the  AICC meeting. I wreote a letier
against black monry power and I pointed
out how black money was taking over,
how hlack economy was leading to hlack

litics. I am  referring  to what was
Eimpeninq in the Congress and then some
friends challenged me. . . . . (Interruptions).
I do not want to hame any frirnds, It
was done  first in the Delhi AICC and
secondly, the same question was referred 10
in the Gandhinagar sesion, When T said
thatsome celegates had told me that the
price of sugar was increascd hecause we
took monzy from the sugar barons, thirty-
two Members ofthe Congress Party spoke
against me as if I was talking hlasphemy.
It is refreshing to note now, T will be
gladifhe joinain the crusade for the total



_eradication of black money and black
money power, There is nexus between
black money and black politicians, black
ureaucrats and the black businessmen.
- Unless that nexus is broken nothing can
be broken. And that starts, as he said,
from the election processes. We have to
examine whether by merely attacking balck
- money and black politicians we can eradi-
_cate the whole nexus and really remove
the black money from the country’
Kindly analyse the situation. At that
time in the Congress Party I was referring
tocertain figures and I wrote three articles
in the Hindustan Times on black money
‘power and  electoral reforms. 1 had
cialculated this on the basis of my Haryana
exnerience, a Lok Sabha constituencey and
g assembly constituencies. If you give two
jecps in every constituency, it means 18
jeeps ; one jeep for the candidate and one
jeep for the election agent—that comes to
- 20 jeeps, The rate of hiring a jeep is Rs.
150 per day ; it means Rs, 3000 per day
for 20 jeeps. If you calculate petrol at
‘the rate of Rs. 100 per jeep, it means
the expenditure is 2000 ; the total is
5000. For thirty days the expenditure is
-5 lakhs. That is the minimum.
ere 1s no black money involved
there isno corruption, nothing.,  Secondly,
il we leave out the slips that you give,
ifyou send them by post to each candidate,
by 25 paise covers, it means 1-25 lakk
for 5lakh candidates. The total is Rs.
2-75 lakhs, I remember that when I
read these two figures in the Congress,
Shri V. B. Raju who was the General
etary said that itcost a rupee per voter,
it cost Rs. 5 lakhs. Are we not playing
se to ourselves by putting it at 10,000
d25,000. Eventhe Tarkunde Committee
ich+J. P. had appointed referred to
95,000 and 50,000, 'Why deceive ourselves?
ause we are deceiving ourselves, we
e not true to the economy or true to
e polity. Tf you want to remove it,
me fundamental cure has to ke done.
r. Sathe spoke and criticised that the
Janata Party has done this or that. He
did not refer how the political system
utilised by Mrs. Gandhi in 19%7.
9 crores worth advertisements were
en for the souvenir; most of them
were not published. How was the
dministrative machinery utilised

TBE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BIHARI
VAJPAEE) : They saved paper.

SHRI KRISHAN KANT : They
made the Company Law Board issue a
tificate that advertisements will not be
dered as  political  donations,
dly, they made the Central Board
evenue toissue a certificate thatall the
dvertisement expenses whould be allowed
s deductions in the income tax. The
ist of donors to the Congress funds was
ized on the Baroda Rayon and was
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handed over by the investigating authcrity
to Shri Mehta which was given to Shri
Pranab Mukherjee and which went to
Smt. Gandhi. I would like to kncw
from Shri Patel whetker the list has come
ornot ? Isitstil there ?

Mr. Sathe was talking of those things,.
I amnot talking of those things which are
irrelevant.

Vimat Lal Commission is  sitting.
there, looking to the excesses. Itwas given
out on the basis of evidence that each
candidate of Legislative Astembly was
given a lakh or a Jakh and a half. If that
is the situation for an Assembly candida tc—-
lakh or lakh and 2 half, which was given
out by Vimat Lal Commissicn, then
what about the Lok Sabha candidate ?
Unless we have a big thrust on the whole
system of electicn, nothing is pessible.
I may like to reiterate those suggesticns
which I had givenin 1974 and 1075 and
had talked to Shri Jaya Prakash Nareyen
also, T said that the Tarkunde Comrmis-
sion recommendaticns will not do. What
is happening to-day ? The four curses.
of electicns are —

1. Caste and community.
2, Communzlism and religion.
3. Money.

4. Gunda poewer, muscle pewer which
they centritute erd  these gundas
survive accerdirg to Mzhaima
Gandhi cnly on the protecticn of
politicians.

If politician has to be purified, if politician
has to be ennobled, then the basic attack
has to be on the metheds of election.

How can we make people based polities
and not money politics ? 1 had given
two or three suggestions. May 1 urge
the Governmeni to consider that the
elections should be held only after giving
a notice of a week, not three weeks or
four * weeks. There is not office of the
political parties in the villages, towns,
talukas or  anywhere. Any political
party which has worked for a periced of five
years will be able to face election within
a period of seven days and before one -
month no vehicle should be allowed.
The workers of the political party which
have worked for whole five years will go
immediately and voting will be held.
This has to be done if you want people
based politics rather than money based
politics. Secondly. if we want ‘people
based politics and the political partics to
work then let us not have any irhibiticn
on donations to political parties, whether
by individuals or by cempanies and all
of that, like Germany should be given
income tax deduction, because we want
to have the political system cn the ‘basis-
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political parties.” Let us not dupe
orsclves by closing the Company relations
and westartthe same donations ina much
bigger amount under the table.

All the accounts of the political parties
must be audited annually, not only the
clection account. If that is done, it will
become casier to cleanse the  polities,
Black monry starts from bad politics. I
black economy has to be given a goby. ...

SHRI K. P. UNNIKRISHNAN :
Time is  coming. 1 have to move for
extension of time. I bave todoit. This
is time to do it.

I move for extension of time.

MR. CHAIRMAN : What is the
wish of the House ? Two hours are

nearly over.

SHRI K. P. UNNIKRISHNAN
Four hours.

SEVERAL HON. MEMBERS : Four

hours.

MR. CHAIRMAN @ The House may
sit till 7 Oclock and this will continue till

7 O'clock.

SEVERAL HON. MEMBERS : No,
“till 8 O'clock.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND  LABOUR
(SHRI RAVINDRA VERMA) : Not
later than 7 O'cduck.

MR. CHAIRMAN : Not later than
5 O"lock. Isit thewish of the House that
this debate be continued till 7 O'clock ?

HON. MEMBERS : Yes. (falerrup-

tions).

MR. CHAIRMAN : 1 have under-
stood that the House wanis to discuss

this till 7 O'clock,

SHRI KANWAR LAL GUPTA :
We can discuss it till 7 and continue it

tomorrow.

MR.CHAIRMAN : [Itisforthe House
to decide. Probably it is for the Minister
of Parliamentary Affairs to say whether
he wants this to be concluded today ?

SHRI RAVINDRA VARMA : Yesx ;
this will be concluded today. The
Business Advisory Committee had recoms-
mended 2 hours. But in view of the
demand, one hour more may be given.
More than that we are not willing today.

AUGUST 29, 1978

Money in Elections 316

MR. CHAIRMAN : May I uest
hon. members not to waste time on this 7
Let everyone be brief and to the point.
Let us try and see how much we can get
through by 7 O'clock. Mr. Krishan
Kant, please wind up.

SHRI KRISHAN KANT : Madam
Indira Gandhi had institutionalised black
money politics. 1 do nut wani to refer
to instances, as Mr. Unnikrishnan has
done, how files it the Commerce Ministry
were sold fur  getting  licences or how
certain moneys that certain companies
wanted to give were refused becanse she
suspeeted  that they were giving  money
to other partics  also,  She wanted 10
completely  institutionalise the  whole
political system for herself.

What T am referring now is o the
political malaiv and how it is 1w be
checked, 1 would like that this present
debate  should not end up having one
against this man or that man o1 against
this company or that compans. but lift
up the whole thing so that a siwation iy
created where all poliical parties in this
House will sit together and  evolve a
system where you ean have clean polities,
pure politics, on the basis of which this
drmorratic systemwas evolved, aceording
to the  dream of (iarll.‘.hii'l. ()n]\‘.' then,
we shall be able 1o buildup o system
which will be a system of cleaner cconomy
for the peaple and  cleaner ceommny for
the socicty,

MR. CHAIRMAN : Shri Chandrap-
pan :

SHRI A, BALA PAJANOR (Pondi-
cherry) @ What is the  procedure you
are following ? '

MR.CHAIRMAN : 1 am calling the
different groups one by one.

SHRI KANWAR LAL GUPTA
You have to call two members from this
side and one from the opposition.

SHRI A. BALA PAJANOR : Even
among the oppasition partics, she is net
following the order.

MR. CHAIRMAN : You srnl youn
name much later,

SHRI A. BALA PAJANOR : That
does not matter . You [have to g0
according to the order.

MR. CHAIRMAN : All right, If
ou want to speak first, you may speak.
ri Pajanor.
18g0 brs.

SHRI A. BALA PMANQR (Pondi-
cherry) : Madam Chairman, as
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ususlly  mentioned Members of
Parliament when they rise to speak that
they are_happy to participate in the dis-
cussion, I am not happy to participate in
this discassion for the simple reason that
it is about a sad affairs. Secondly, I
am happy to speak after Mr. Krishan
Kant because he has pointed out a very
important matter. It is more like a
privilege issue that we always take in
this House. Without any party barrier,
itis to be discussed.

1 was happy to sec in the beginning
when Mr. Unpnikrishmn moved hismotion.
If you read the motion there are four
particular points, to which he has referred.

isHouse isin agreement with him about
the money power in elections posing
grave threat to the future of parliamentary
demoacracy as cvidenced by the recent
revelations of collection of huge election
fundy by some important personsincluding
Ministers and those who are in proximity
to high offices of power and  decision
making.

Madam, 1 am not going to restrict
myself to the prople who have collected
money in the reeent past because when 1
go through the Indian history as far as
eollection  of money is concerned, it is
very much embedded. If you sce the
history of 4o years, I think, even 50
hours ‘are not enough for this Parliament
to mention the names of those prople
who were concerned with this. 11 my
revered firend, Mr. Unnikrishnan has the
occasion to go to the Library, he can
collect the cuttings of the papers and find
out this startine from the days of Mr.
Nijalingappa.

ot pew wit woew (TwhA) : wTr @R
T ar At g @ dreoAavr AW @ wiiw
® S g fowdt )

SHRL A. BALA PAJANOR : 1 can
undertand Mr, Kachawai. It is a matter
uf deep concern for every one of us. Mr.
Sathe and many other Members also
mentioned this and they were concerned
about it. (Interruptions)

MR. CHAIRMAN : Plcase continue.
!;nuhnvemly:m minutes like everybody
else,

SHRI A. BALA PAJANOR : Itisa
matter where we have to take serious
note of. Since the Chairman is restricting
my time, I take you to the Asian Drama-
by great Gunnar Myrdal. If you want to
ask about my party, even before Lok
‘NT'I J.P. Narayan, my Party lrader
and the present Chief Minister of Tamil
Nadu rose against corruption within the
Party. He is much against this. I do
not think ‘:lzdm can come forward
and ssy publicly that weare for corrup-

tion and for money . But I want
to put it very clearly that our has
established to this country that without
moncy also we can came to power.  When
our great [eader, late Anna, started the
Party, we were penniless and we were
the party representing the poor and
common people of this country. We
f(::}qht against the great Congress which
h l:):!z money bags, in those days. In
one the brilliant speeches in Tamil
which I cannot correcity translate herr,
Anna said that we would make you one
of the biggest money bags and the greatest
industrialists of this country whe sit on
the top towers of this country and who
come down to the common man’s fect.
That is our greatest achievement. We
are not bothered about the number of
#rats that we are going to grt in the
Legislative Asembly. And thathappened
also. In 1967, the present Janata Pary
tried 10 di':lud?e the Congress Party but
they could dislodge it in 1977, But they
could not come to Tamil Nadu or Pondi-
cherry because of the simple reason that
we do not believe in money:; we belicve
in the common prople of this country,
Thisis what I want to ask on this occasion.
This monev is collected for what reason ?
—tocondurtelections ashas been explained
by manv hon, Members. This money
is utilised as cxpalained by Santha-
nam Committee as speed money, to speed
up the mattersfor which they are lubbying.
I am sorry to say that it is said ahout
Members of Parliament also that some of
them are being purchased by  these
money bags. That was mentioned in a
verv clever manner, in a covered manner
by Shri Krishan Kant! There are certain
lobbirs—sugar lobby, jute loabby. They
are able to purchase Members of Parlia-
ment, Legislators to influence and  direct
the process to be followed up.  Not only
here but they are able to do it with burea-
ucrats also. That is the weakness of the
democratic svstem in this country. So,
if we are going to find out a solution—
it is interesting to have an  academic
exercise in thisHouse by meansof a motion
by saying that we all condemn and  this
House takes serious note of it.  And this
resolution states that, The next moment
we go in for it and only collect funds.
But I see that therc is a diffrrence between
the present and the past.  From the ruling
benches, whenever they speak, they refer
to the past 27 years, but there is only onc
difference, because you are decentralised.
Like four or five partirs, in a deecntralised
manner, you are collecting, while it was
centralised in the past. But the same
offence is being committed in the same
manner. So, don’t distinguish between

the present and the past.

As far as we are concerned, we
we

are
much against corruption. 1t is who
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started #ying that corruption  must go
oat of palitics begguas otherwise it i im-
pussible Tor tha 88mmeon man (0 coma ¢6
tho top. We make thg gommonest man
the Mayor of  Madeas [or the first tima,
Prior to that it was the prerogative of the
“ighga glass only 10 seaupy the first chair
af the gity of Madrae. any ethior clties
havs sabseguontly followed it.  We made
arhird ¥ate fellow, according to the presen -
day politiea the frse gitzen of the aity of
Muadras, put instead of aking a lecesn
Feom that, von my aanvemently 10 say
that yay will abolish denations by coms
panies, yoy will amend the law  ete, So
many legislations have come, but nothing
has happened.

As time is short, I will just read out
certain passages so that they may go on
record. It you take the report given by
Gunnar Myrdal when the ana'yses the
poverty of nations, especially in Southeast
Asia, he says:

““When considering the prospects of
reform in countries where corruption is
so embedded in institutional and attitu-
dinal remnants of traditional society and
where almost everything that happens
increases incentives and opportunities
for personal gain, the public outery
against corruption must be regarded
as a coastructive force. This holds true
even when this reaction is basically only
the envy of people who themselves
would not hesitate to cngage in corrupt
practices had they a chance, and even
though the common awareness of cor-
ruption is apt to spread cynicism. As
those people who can benefit personally
from corrupt practices are a tiny
minority, the public outery against
corruption should support a government
intent on serious reforms. What the
pzople—and the outside observer—
generally demand is punishment of the
offenders. Resentment stems especially
from the belief that ministers and high
officials go unpunished.”

I think that is the main outcry now.

I am well aware of the fact that then
is a lot of character assassination. I am
in agreement with the Prime Minister
when he says that whenever he is in power,
they talk bout these things, and the
moment he is not in power they stop
talking about them. Ifthey were sincere,
they would have taken it up even earljer.
This is character assassination and so I
am not prepared to associate myself with
it..

But if you take ocrruption in general,
see what the Santhanam Committee has
said. You read the report. Ithas been
there for such a long time. I do not
know why the previous Government did
not take note of it, and I cannot under-
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oland why the proscnt  Government iy
also not mkinq note of i, Pleats permit
me to read thie passage at least !

“Ttis belicved thar the peotedures
and pragticey in the working of Goyerns
ment offiees are gumbersome &sd dila-
try.  The Anxicty 10 aviod delay hay
cnum!rngm the growth of dighanest
pracuceslike tha systen of ypeed money.
Speed moncy” ie reported 1o have
beeosme afairly common type of Surrupt
practias pacticularly in matters relgiing
w grant sf licencens, permite,  ate,
Generally, the beibe giver dors not wigh,
in these cases, to get anything done
unlawfully, but wants to speed up the
process of the movement of files and
communications relating to decisions.
Certain sections of the staff concerned
arc reported to have got into the habit
of not doing anything in the matter
till they are suitably persuaded. It
was stated by a Secretary that even
after an order had been passed, the
fact of the passing of such order is not
communicated to the person concerned
and the order itself is kept back fill the
unfortunate applicant has paid appro-
priate gratification to the subordirste
concerned. Besides being a  most
objectionable corrupt practice, this
custom of speed money has hecome
one of the most serious causes of delay
and inefliciency.”

This is the crux of the problem. You
require money to speed up the files, to
get decisions you require money. The
quantum of money is the only consideration
whether it is Rs. 10 or Rs. 10 lakhs or
Rs. 10 crores. I am not referring to any
particular person or Minister of the
past or the present. I'or a poor man,

to part with Rs. 10 may be something; -

for a rich man, to part with Rs. 10 lakhs
may be something. The Finance Minister
deals with crores of rupees. So, this is
a very serious matter. This House
should take it up as a matter of privilege,
but sometimes we do not take up even
matters of privilege in the proper spirit.
But if you take up the matter, I am sure
we can get out of it. I am happy that
Mr. Unnikrishnan and Mr. Vayalar
Ravi have brought this motion in this
House so that the country will know that
we are alsoserious aboutitand the country
will be grateful to us and. will keep us
in this House without sending us out if
we are sincere about it and execute it

SHRI HARI VISHNU KAMATH
(Hoshangabad) : Chairman Madam,
I move an amendment, rather s a subs-
titute motion to the motion mentioncd in
the Order Paper, listed as amendment
No. 4. My amendment to the motion is
as follows:

“The House expresses its grave
concern over the fact that the electoral
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process as well as public life in India
which was badly pulluted and vitiated
by an unholy al of political power
and money power during the decadent

during
decade, 1967—76, with its steep crosion
of ethical ufmluh. and mong valucs,

thrcatened to  distort democracy into
a ﬂ::ocncy, deform *Janatantra’ into
‘Dhanatantra’, recognises the imperative
need to reverse those morbid trends,
is convinced that for the purpose the
formulation of a woluntary code of
conduct by all political partics is casential
and urges the Government to initiate,
without delay, comprehensive measures
with & veiw to cleansing public life in
gencral and purifying the electoral
process in particular,”

This, Chairman Madam, [ submit is a
major amendment in substance and I
would crave the indulgence of the House
and yours too, to speak at some length,
but not at great length.

MR. GHAIRMAN : | am afraid I
can't give you more than 10 minutes and
you have taken three minutes already
in reading your amendment.

SIHRT HARI VISHNU KAMATH :
| have to read it. If 1 don't read it, how
can ] convince the Housc ? You make
it 15 minutes,

SHRI SHANKAR DEV ;: Madam
Chairman, our Party Members arc also
there to speak.

MR. CHAIRMAN: Please continue
Mr. Kamath.

SHRI HARI VISHNU KAMATH :
Nuw, Chairman Madam, [ am sorry to say
that though my friend, Mr. Unnikishnan,
lias hrough a motion of some importance
before the House, yct the main thrust
ul' his arguinent was with regard to collec-
tun of clection funds recently, and parti-
vularly he mentioned the name of Shri
Kanti Desai. 1 am afraid that Shri
Kanti Desai has occupied more of parlia-
mentary time during this Semion than
pwrhaps any other single person in the
vountry. Both the Houses wm:s, the
Rajya Sabha and the l.ok Sal have
taken more time in discussing Shri Kanti
I}Mai‘n u:iviéiu at various oy than
they have in discussing any other person
n this House. 1t should ’::ot have been
S0 because the hon. Speaker, when the
issuc was raised in the last Tucsday,
a week ago, gave a clear ruling. I am
srry that has been overlooked in this
discyssion, The . Speaker said :

**The collection of funds for political
Purposes by those in qum:r as well as
those ncar the seat of power is likely
to give rise to suspicion that there might
have been misuse of official power or
Ppositiom. This is & political question,

%87 LS--11,

Solution to such issues must be found
cither enacting necessary laws or
by developing appropriate’ conven-
tious, This is not a matter for me."”

Nor was it a matter for an adjournment
mobion. e

Madam Chairman, I have followed
the line laid down by the Speaker and,
a8 suggested, the Government must come
forward without delay to enact measures
for cleansing public life in general and
purifying the electoral procemses in parti-

My hon friend, Shri Sathc, he has again
fled. On the 12th of this month, earlier,
he had fled. He makes, I su , & good
job ofit. Because, he himself suid once—
it was his own wordsi—once a coward,
always a coward. He said it last time,
and he follows to the letter and alsoto the
spirit, his own words, Now he is, if I
may say 80, & beknighted knight, in shodd
armouwr, of Her Extinguished Majesty, an,
he is not present here.  Both  he and his
leader are absent. Tho his leader
hhu baen given the‘:tltul o lhfii Lea.lt.kr of
the Opposition, Jjure Leader of the
Opposition, more often than not de facie
he is a misleader of the opposition. "And
the second in command, as 1 have already
said, has made it a profcssion or vocation
of fleeting the battle-ficld at the nick of
time. He did it once and he has done
it again. It is for him to comsider, to
decide, to mend his ways.

Now I do not wish to go into all the
lurid details notmerely of the elections,
but of every form of corruption, because
corruption is a hydra-headed monster,
which has been i in by the Con-
gress Governments for over 3o years.
There is a saying in Hindi or Urdu, I
hope I am right in saying it, G

0 o R Pt g o

That applies in totality, entirety to our
friends of the Opposition.

In 1971 and in 1977, and in the previous
four years 1967 to 197t during the fa-
mous or notoripus era of Ayarams and
Glymutmhle. b:lnonq! h:d t]c];] be fﬂl.ll:ld to
finance ingand sclling on the ex-
change d‘them islatures al:'the Centre
and the States; 1 do not know I denot
wish to go into it, but money was found
for that also. Be that as it may, in 1971,
1 remember, because some of the Congreas
candidates in Maharashtra and Madhya
Pradesh had told me personally, that each
of them, many of them, had rcceive
ed at least Rs. 2 lakhs to g lakhs. Out of
that, some of the more enterprising once
kept something for the rainy day, and did
not utilise it, use if for clection” purposes, -



323  Motion re. Play of  AUGUST 20, 1078 Money in Bléctions 334

[Shri Hari Vishnu Kamath]
They did not mind losing and some of
them lost. They used it perhaps for their
own other p . Tn1gy7alsothe same
thing hlpp::s?g And the money found
for thesc clections perhaps rained from
heaven. According to some of the
members of the o ition only monecy
collected by the Janata Party and Janata

shy sources, '

Party ts came from some

but afi'ﬁ: money that came for the Cong-

ress Party candidates for the elections in

1971 and 1977 must have come from God
maelf, raincd like manna from heaven.

He need not go into how the money was

collected.

My hon. coliegue, now a Minister
here, a former party collegue, Mr. Danda-
vate,—1 was not in Parliament  then
inthe fifth Lok Sabha,l bclicve, he made
a charge against onc of the Congress
Leaders saying that money was collected

that leader, who was then & Minister

the Governmnt, but was not account-
ed for and only a verysmall portion was
paid to the Congress P."E and the rest
was retained byhim and Shri Dandavate
challenged the Government on the floor of
the House to institute in inquiry No,
inquiry was instituted, only that Mi-
nister was 10t included in the Cabinet and
he was u Governor and sent to one
of the States.

You are very well aware and the
House is very well aware as to how and in
what mannuer money from the nationalised
banks, some of the nationalised banks
was siphoned off for Maruti Led. 1
believe some of it has comc in the Shah
Commission’s Report, more could be said,
much more could be written about this.
But since you are ringing the bell, T do
not think I can continue for long. But1
wish to refer to one or two salient points
before I conclude, 1 have to conclude.
Otherwise, 1 had a number of points, and
1 could have gone into all this at some
length to prove that democracy was dis-
torted into a plutocracy during those
years and now if there is anything at
all, it is a hangover from the past, from
those years, from thirty years, Hangovers
cannot be cured, cannot be got rid of
so soon. (Interruptions).

SHRI A. C. GEORGE : Hangover can-
not be passed on to somebody else.

SHRI HARI VISHNU KAMATH :
There is a saying that

wore %t Tw Jwe omr & @fer g
w1 7wy wyer arer & o & wT g &)
That is what ha ed to them. Now
are coming in :Ee House with stories am
the collection of funds Ly an individual

or two of three individuals. As a matter
of fact, the statemens attributed to certain

they

, denied and not authenticated, how
they could be relied upon in this House as
matters materially valid enough or good
enough for a motion of this kind, I do not
know, But, or course, 1 may make it
clear that I do not hold any bricf for any-
body who is accused of corruption.

The Prime Minister has tuld the House
plainly, he has told the country, the na-
tion that if any specific charge is made
against anyone, it will be rred to &
Supreme ur'trr]nd My friend, Mr.
Unnikrishnan referred to  that. In the
olden days, in the Third Lok Sabha
when  you, Madam Chairman, were
also a Member of that Lok Sabha,
the them Prime Miniser, Shri Jawaharlal
Nehru referred to a Supreme Court
Judge a specific charge made by the
party to which I had then the honour to
belong, the Praja Socialist Party, my
colleague Shri ~Surendra Nath Dwivedi
and myxlf, we brought home a charge
and we have a specific instance about an
entry in the documents, in the account
books of Mr Serajuddin of Calcutta, we
gave that and that was then referred to
Mr. S.K. Das of Supreme Court in-
formally; the report was not placed be-
fore the House, but Shri Jawaharlal Nehru,
the then Prime Minister asked the Minister
to quit the Gabinet, Who took him back
into the Cabinct ? His daughter, Shri-
mati Indira Gandhi. The daughter,
whose father had expelled him from  the
Cabinet, that daughter  took him back
into her Cabinct. That is the sort of
example they have sct.

Onc word morcand 1 have done. My
hon. friend, Mr. Sathe, referring to my
eriticism of “*Her Extinguished Majesty™
on earlier occasions.

AN HON. MEMBER : Extinguishrd.

SHRI A.K. ROY: Who was the
Minister, involved in that affair

SHRI HARI VISHNU KAMATH !
Pandit Keshv Dev Malaviya wasinvolved
in that Serajuddin affair. He was cx-
pelled; he was asked to quit the Cabinct
after the inquiry.

So, I would also ask my hon. friend,
Mr. Unnikrishnan and his colleagucs, the
paries in he tion, to bring forward
such specific instances. Then, 1 am surc
the Government will not fight shy. The
Government will be reall ed to
refer those specific chargesfor aninquiry.

As regards the Motion a3 it stands, no-
body will have any guarrel with that.
What dozs it say 7 It say, “increasing

of money ' is detrimental to
g:iimmm Is there any
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quastion about that ? The play of
moncy power is derimental to the growth
of a healthy parliamentary democracy.

MR. CHAIRMAN: Please conclude.

SHRI HARI VISHNU KAMATH :
I am concluding. Please don’t be im-
parient. I appeal to you to have a little
more patience. We have ?atirrl.ﬂy borne
the Congress Government’s misrule for
30 years.Now, atleast for afew minutes
more you can bear with me.

‘Whatis the operative partofthe Motion ?
Please read it. I do hope, you have read
it, Are you reading it just now ? What
docsitsay ? Itsays s

*‘increasing play of money power in
elections pose grave threat to
the future of Parllamenary De-
mocracy. . - "

MR. CHAIRMAN : You have read
it onee. Why do you want to read it
again ?

SHRI HARI VISHNU KAMATH :
Itsays “inereasing glayol money power."
1t has been increasing, not now, and it went
to aclimx in 1971 and 1977, From the
year 1977, the yrar of peaceful revo-
Intion, it has been showing a downward
trend.  As fas as possible, we must eradi-
rate this evil. T am sure, the Flouse will
agree with me that, human nature being
what it is, all over the world, not India
alone, there are many hues and colours of
corryption, and corruption of many
kinds, of all kinds, cannot be totally eradi-
rated not only in India but anywhere in
the world,  All that you can do isto
mini nise it, as far as it lies in  human
power. To that, our Government is
romunitted; to that, our party is com-
mitted,

Before [ sit down, I would once again
ask the absent mover—his deputies and
colleagues are here—and 1 would ask
them: they have not asked for an
inquiry. An inquiry was asked for by
Mr. Sath# on that day on which he fled.
That doex not arise now. I would ask them
to make a coacrete issue of this and not to
lcave it in vacuo, in the air. It says,
‘‘grave threat to the future or Parlia-
mentary Democracy' and it, later on,
says, ‘‘as evidence the recent revela-
tions”., Have they made any demand
or requestfor an inquiry into matter?
No. They aresilent on that point.

I am sorry to say, this is an imporant
motion, withut any i:ﬁ' to stand upon,
without any heart, thout any head,
without anything at au-ilis a lifeless mo-
tion; it is a still.born motion. There-
fore, T would like them to make it a live
motion, a concrete motion, so that it can

be brought home to the Government,
Otherwise, there is no alternative before
the House but to t my motion which
I have moved already asking the Govern-
ment, all political parties, that you I and
all of us sit together and accept a
code of conduct. That is . my fervent
appeal to all  Partics, Let us
evolve a voluntary code of conduct.
Achar Samhita so that all Parties may
honour that code of conduct and the
Government dshould mm forward with
measurcs to cleanse the public life in ge-
neral and purify the electoral process in
particular.

MR. CHAIRMAN : Mr, Chandra-
ppan.

uit firkw wt b : wmafy e,
st @, IR AR v wag e . ?
9 o N, gt o m
=Y

gt
weie iy : N qifwdza felt §,
eﬁmﬁmﬁgm*wai‘f? .

MR. CHAIRMAN : Mr. Chandra-
ppan.

If you do no interrupt, we will accommo-
date two more spenken'.w s

SHRI C.K. CHANDRAPPAN (Canna-
nore) : I am very happy that this motion
gives us an tunity to discuss the
?olinml corruption in our country. But

am sorry I cannot share the views ex-
pressed by some of our distinguished
colleagues including Shri Krishan Kant
who said that we should discuss it in a
very academic fashion and that we should
go to a higher plane. 1 cannot float with
them in t highcr plane because we
are discusing this motion in the House
in a definite context.

The Janata Party which came to power
a few motnths ago in the year of revolution,
as it was put by my csteemed friend, Shri
H.V. Kamath, came with the slogan,
‘We will remove clxgption from public
life,” That was one of your main slogans.
And, to-day, we are vmnminlz a s
spectacle, It is not only kantibhai Desai
but the father, Morarji Bhai Desai him-
self and the whole Janata Party have
to be more currupt than any
administration we ever had. . (Inberruptions)
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SHRI C.K. CHANDRAPPAN : I
do not know why they are shouting.
Perhaps the shoe pinches. If the shoe
pinches, then those who feel the pain of
it, may get up....

MR. CHAIRMAN : Proceed with
your speech. Do not waste your time.

SHRI C.K. CHANDRAPPAN : Pleass
call the House to order. How can I
speak in this way ?

I am telling out of certain facts. There
are certain facts to prove that. We in
this House heard about it.

oy W WO . WITH g oW
® wie & foart ® o &

SHRI CK. CHANDRAPPAN : 1
can shout better than you. You are a
little bit older than me.

We have heard about Kantibhai Desai
and his money collection. Not that I
said it. The Treasurer of the Janata
Party said that he authorised him to
collert Rs. go lakhs, Not a matter of
jokr, He did not deny it.

When the whole world said that the
Party is corrupt and the Prime Minister"s
name is in mud, an after-thought dawned
on him and then he denied. We heard
!‘t from yu:‘r Ield:.'r. Shri Madhu Limaye,

y of the J Party who wrote
that letter saying Ry, go lakhs Iﬁtdwiwn
he was in the Central 1 ‘Do

you confirm or deny? he did not have
the guty to sav that ‘I don’t deny or
confirm it'. (Interruptions) No more
shoutings will help.

SHRI VAYALAR RAVT : Plcase keep
quiet.

SHRI O.K. CHANDRAPPAN : What
does it mean ?

SHRI VAYALAR RAVI : If the
Congress is corrupt, you are also eorrupt.

SHRI A.K. ROY : They are corrupt,
they are corrupt—we are not corrupt.

SHRIC K CHANDRAFPAN: Madam,
Chairman, they are not allowiag me. That
tim= should not be counted against me.

What was the period in which these
collections were made, What was they
amount eollected ? They came in power
aler the last general election and the
Awncmbly Blections, In three month's

ing question No. 8812 on 13th A

ugust,
1 gave certain figures of collection.
(ﬂw&u y are gou getting so

) Wh
much excited ( i

MRl.l G?MLI}MAN 3 I:h I requeat
you all to let him proceed case conti-
Chandrappan.

nue, Mr

SHRI C. K. CHANDRAPPAN:
Madam, it says that within the period
from 1st March 1 to 20th Fehruary
1968 they compiled the figures, the
money given by varions companies to
politi parties, accounted money—
unaccountcd money is not inel i
It says :

“The Congress Party received
Rs. 2,05.22,798."

The Congress stood wvery good. They
were Number 1. Then came Shri H.M.
Patel’s party, the Swatantra Party at that
time—

“Rs. 46 lakhs." (Interruptions)

Why are you reducing it to Ra. 20 lakhs.
I am reading:

“46,02,569/-: then came Traja
Sod.nlft Paf!;:ysﬂwit!: Ras. 66,000/-."

Like that it goeson. What T am saying
is (Tnterruptions)

MR. CHAIRMAN : Please continue.

SHRI C.K. CHANDRAPPAN : How
can I continue if so many people are
interrupting me ?

MR. CHATRMAN : Do not take any
notice of it. You continue your speech

SHRI CK. CHANDRAPPAN : 1
am continuing. I am trying not to listen
to them (Interruptions)

MR. CHAIRMAN : Pleasc let him
proceed. Don't waste the time of the
House.

SHRT C.K. CHANDRAPPAN : The
point which T am emphasiing is that
there is a corrupt system. 1 agree with
those who said that a capitalist system 1
corrupt. The of the Janata
Party or Lok Nayak said that he
would wipe out the corruption. The
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weari thel.hg bs of g

a to
flutter Hug:n. thqrna:g. m
and they. even broke all the records.
Thn:fwhu‘h luiql.}ti:n?ttha'gdﬂ;
story 13 country ong
collected Rs. 9o lakhs i(n 90 !arl. .
then comes the father. As a person,
1 do not like that our Prime Minister is
known as the corrupt Prime Minister.
"This is not something to be proud of for
any nation. But the Prime Minister is
sitting silent. On his face we are asking
everyday ‘Did you write that letter 7'
Even to-day Shri H.M. Patel said that
he wrote that letter to the Andhra Pradesh
Chief Minister successively from  Shri
Vengal Rao to Dr. Chenna Reddy, ask-
ing for exempting the former Raja—Raj
of Ghalhpparli of 2,000 mcres of lmg
S0, the father is not better.

Madam Chairman, ion is there,
Itisnot a new thing. From 1961 onwards
the eountry was worried about political
corruption. In 1952 elections, 1957
clections, 1967 elections and in 1971
rlections the capitalista were very cleaver.
‘They knew whom they should butter,
Here, with your permission, Madam
Chairman [ would like to quote a portion
of what Mr, Tata said in his affidavit
ina courtin Bombay. In this case one
of the share-holders of the Tata company
had questioned the right of Tata company
to change their Article of Association to
rnable them to donate Rs, 10 lakhs to
Congress Party, He challenged it in a
Bombay court and then Mr. Tata gave a
very interesting affidavit in the court.
e said that it was in the interest of the
company that T gave donation. The
share-holder said that my interest is not
Inoked after by giving Rs. 10 lakhs. Mr.
Tata said that you do not live in this
warld, It was to " your interest
and to promote your interest and to enhance
vour profit that we are giving money to
this party. And today these people are
sitting on this side. I do not say that
they “are  absolutel useless. But
practical purposes Indian monopoly
hauses they are second in the list
Janata party is at the top snd they will
ot anthing. It is only a question of
stretching their hand,

AN HON. MEMBER : Arc they not
stretching ?

SHRI C.K. CHANDRAPPAN : They
are. Otherwise how would you explain
A man, who is not even a public man,
who is only a businessman, Shri Kanti-
bhai Desai, can eollect Rs. o lakhs in
% days. Tt is because he is the son of
the Prime Minister and he s living with
lhel'r._mu Minister and he is the one—
’gl‘j‘“"dmt tn everybady—who advises the

ime Minister on important matters. So,

he has a price and the Indian capitalists
u{'n[-ld ‘to pay that price and that is
what -

MR. CHAIRMAN : Please conclude.

SHRI C.K. CHANDRAPPAN : While
concluding, I must say that I am sorry
I could not make the Janata benches so
happy but T must tell the House one thing
that those who came sixteen months ago—
in the year of rcvolution —chanting a
song about anti-corruption today we
are seeing them sinking in the mire of
corruption, are standing in the
forget that. - The ‘other Fouse i cqualty
orget that. ouse is 1)
a part of Indian parlaimentary dmmcf
Tt has put the Janata party in the doc!
(Interruptions)

.

It has asked them to appoint a parlia-
mbe mhmim or a commission to
probe into the corruption charges. It is
a matter of shame that our Prime Minister
went and said : You give in writing, if
you have a definite allegation. T will
send it to a judge. It is much bigger than
what Indira Gandhi did when she flouted
the Allahabad High Court judgement,

Then, Madam, jt was expedient ..

MR. CHAIRMAN : Please resume
r scat, I have called Shri Kanwar
I Gupta.

SHRI CG.K. CHANDRAPPAN : It
was then expedient for Mrs. Indira Gandhi
to say 'I don’t care for the Allbahad
Judgment ; the pecple are with me.”
But today what happens ?

MR. CHAIRMAN : Kindly conclude.

SHRI C. K. CHANDRAPPAN :
Madam Chairman, by flouting the decision
of the other House, Mr. Morarji Desai
and his Government today stands in the
dock of the people. If you want to remove
poverty, to the extent it is possible under
the present system, you have to bring
about radical clectoral reforms and there
should be proportional representation,

MR. CHAIRMAN : How can it go on
like this, if you take so much time ? How
will others get time ?

SHRI C.XK. CHANDRAPPAN
Madam, I have not taken so much time
as some others have taken. There should
be radical electoral reforms and propor-
tional re| tation. Part of the essential
part of the election ditare should be
borne by the State itself as was susggested
by Shri Vajpayee when he was
here in the opposition, If that
is accepted, to the extent possible in
our svstem today, we may suceeded in
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“There are also a few suspicious
deposits like those in the name of a
Delhi student amounti to about
Rs. 1°35 crores. It is evident that the
student concerned did not have the
means to make the deposits. Even if
ﬁf.h'ﬁ, the ru?guia:, it i3 i.w_)mi\{nble

t co ve deposited large
funds in the post officc for just a day
or two."

Thisisdated 28th Febn.nr}:'t written
by the Minister of State ianance.

SHRI K. P. UNNIKRISHNAN : Who
is the student?
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SHRI KANWAR LAL GUPTA : I do
not know. He is a student from Haryana,
MR. CHAIRMAN : Plemse conclude,

MR, CHAIRMAN : The House stands
adjourned till 11 A.M. tomorrow.
19.08 hrs.

The Lok Sabha then adjourned till FEleom
of the Clock on Wednesday, August 30, 1978/
Bhadra 8, 1900 (Saka).



